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Hon 't bla Shri P. C. Jain, Momber (A) -

1. In this application under section 19 §f the
Administrative Tribunals Act, 1985, the applicant has;
alleged that he was appointed as a8 Casual Labour
Khalasi under I.0.W., Hapur from 7.2.1978 to 1301.1979
and again under 1.0.W.. Gajraula From 15.1.1979 to
14.11.19;9.' Heb has vprayed for a direction to the
respondents (1) to reinstate him as Casuval Labour
Khalasi with consequential benefits and (2) to
reqularise his services as persons Junior to the
applicant have been reqularised. From the above it is
clear that t,hé cause of  action aormed to t.llme
applicant on 14.11.1979 or immediately thersafter so
far as the prayer for minstaf.emec%t is concerned. AS
rac:ards' the praver for reqularisation, no particulars
of the Juniors and the dates on whjch they were
mmxlarised have been given and as such the date on
whic.h the cause of action in this recard acerued to

-

the applicant has not been indicated.




2 when we requested the learned counsel for the
applicant to satisfy us that the ‘.l‘ribuna‘l has
jurisdiction in the matter and that t.ha o8 18 within
limitation, he submitted that it is 8 continuing cause
of action and that the applicent is a very low paid
employes. We are unable to accept the aforesaid
contention. it 'is well settled that repeated
representations do not have the effect of extending
limitation. It has also baen held by the Tribunal in
‘a number of cases that the Tribunalt has no
jurisdiction in matters where the cause of action
accrued  prior to three vears of coming into effect of
the Tribunal, which date is 1.11.1985. In this case,
the cause of action, as already st.ataé, accrued  on
14.11.1979 or immediately thereafter.

L : The O.A. is.,. therefore, not maintainable op
account. of limitation as well as bar of Jjurisdiction
and is accordingly rejected at the admission stace

itaelf.
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